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0.A,No.25/92. ' Date of Judgement : & —-l

Judgement,
X As per Hon'ble Shri A.B.Gorthi, Member{(a) I
The facts in this case as also the questiongof law

involved are identical to those in 0.A.No.24/92 which

we have decided separateiy today. E ,
: , S F e Rged .

2, For the reasons stated 1n¢£tA"N°‘24/927 this 0.A. is
'also allowed and the impugned ordér dt., 7.6.90 issued
;by the Member(P), Postal Services Board as also the memo
dat. 16;8.90 issued by the Supdt. of Post Offices, Medak

are hereby set aside.

3. No order as to costs.

N
Tfijgtgg:i;ir;jl). ( A.V.Haridasan )

Member (A), Member (J) .

. Dated: Lf;Sept., 1994, ﬁhﬁﬂfy;, su
AT

br. DEPUTY REGISTRAR(J)
Copy to: |

+ The Secretary to Government, Union of India,

__ Deptd! of posts, New Belhigé _ . -

25 The Member{P) Postal Services: Board, Nsw Delhis

3,/ The Chief Post Master General, Hydarabady _ N

4 The Post Master General, Hydarabad Region, Hyderabads
5. The Superintendent of Post OPPices, Medak Division,ladaky
64 Dne copy to MpyK.SJ/R.Anjaneyulu,Advocage,CAT,Hyderabads
75 One copy to MriiN.R.Devraj,Sr.CGSC,CAT,Hyderabadd

84 One copy to Liprary,CAT,Hyderabadd
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABHD BENCH HYDER.BAD

THE HON'BLE MR.A LV .HARIDASAN: MEMBER(J)
L
AND »

THE HON'SLE MR.A,B.GORTHI : MEMBER(:) —

Dated: 6 ??‘1 -
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Admit{ed and Interim Directions WﬁJ/
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D§smissed as Withdrawn. =\
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Dismissed Por Default., G Q&(\:D

Rejected/lrderad.
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No ordar as to costs.






